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SHRI MOHD. SHAFI QURESHI: .{
admit there were certain cases of high
charges being taken by the taxi-wakles
But stern action has been taken against
them. It may inform the hon. mem-

ber..

MR. SPEAKER: Do not announce
You can do it.

SHRI MOHD. SHAFI QURESH]: 1
have visited the station at least 5
times,
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR, V. A.
SYID MUHAMMAD): (a) No, Sir.

(b) A copy of the Resolution passed
in the Advocates Conference 1s being
laig on the Table of the House; and

(c) Government i8 already seized of
the problem of rendering legal aid fo
the economically under-privileged per-
sons.

COPY OF THE RESOLUTION

This convention of Lawyers of Bihar
records its deep senge of appreciation
of the programme of legal aid to the
weaker sectiong of our society with a
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view fo oeryxing. Justice.fo the.fdewn.
froden .million pf-this country which
hag been hitherto denled te them as 8
result of their financial disebility. It
is hearféning ‘to fivte that the' Union
Government under the dynamit Jeae
dership of the Primeé Minislet, Smt.
Indira Gandhi has with _alacrjty ace
cepted the major burden of the jmple-
mentation of this programme and he
Bihar Government, like some othet
Stale Governments hag followed in
a vigorous way. The convention fur.
ther thinks it necesgary i{o appeal to
young lawyers on whose ghoulders
rests the dignity ang future destiny of
this noble profession, to implement the
programme of legal aid not in a merce
nary spirits but in the spirit of crusa.
ders. It also appeals to the public fo
make handsome coniributions to maEe.
this programme a success.

Secondly the convention requests the
Union Government, members of judi-
ciary, lawyers and social scientists
to jointly sponsor a high-powered
commitiee for suggesting as early as
possible, comprehensive constitutional
and judicial reforms. It feels that it
is particularly necessary to emphasise
that the right to property appearing
in part IIT of the Constitution be de.
leted and the right to work as a funda-
mental right be added to ensure rapid,
social and economic transformation
and to move speedily towards secular
socialist democracy.

Lastly, the convention notes with
satisfaction the spirit of new awaken.
ing and ferment in the legal commu.
nity and courts of the country. The
legal brotherhood ig now keen to
dedicate itself fo the great tasks
of national well.being of the
hungry millions 7t is high time
for the lawyers to be stir themselves
and take in right earmest io the task
of making India strong and ushering in
a new socic.economic order based on
justice and eqguality for all, which
alone will take our eountry from pever.
ty to plenty, from a lfe of denlal fo
one of satisfaction ang fulfilment snd
enable us to be rid of vur wealriess—
as to face ever néw clallemges!: This
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Yislan o8 ougreouritry’s geeat glory bas.
uxtice shall be inspiration ol
lawyery on olir jdurney to our geal. *
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“(a) whether he had inaugurated
the Advocates’ Conference on Legal
Assistance, Freedom, Democracy and

Socialism held in Patna on Tth and
8th February 1876.”

W S R fawr @ —
“No, Sir.”
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“Mr. Gokhale ruleg out change in
form of Governmeni.”
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Minister inaugurated it
is, he dig not inaugurate it, but be
attended 1,
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“Mr. H. R. Gokhale, Union Minhis.
ter for Law and Justice said here
today that any amendment to the
Constitution ghall not be aimed at
distorting the parhamentary system
m the country.”

wew wEew ¢ TEE RANRNE
FaR A FgE?

st Uwemme el ;o R
YTl T § —

“The Union Minister, who was in.
augurafing the convention of lawyers
for legal aid, democracy, freedom
and soaxalism said that some mis-
chievous and vested elements were
trying to create a scare in the minds
of tbe people....”

MR. SPEAKER. ] also atiended this
conference. 1 knew that the Law

Minister was also there. But the gus-
tion is whether he inaugurated the
conference. The press report is fhere
It is for the munister to confirm it.

DR V A. SEYID MUHAMMAD:
The question was whether the Law
The answer

MR SPEAKER: When the Mmster

says 1t, 1t has to he accepted,

DR, RANEN SEN - Inaugural address
means he inaugurates it, What is

the difference?

DR. V. A, SEYID MUHAMMAD: It

was the Chief Mmuster of Bihar who

inaugurated it. Mr, Gokhale only at-

tendeqd it.

MR, SPEAKER: 8o, obviously that
report is wrong,

st Twrewre melt @ oER
ugt wwrer fear §, SR wer e A
ot avat & wal - dfew wrfioerdd
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DR. V. A, SEYID MUHAMMAD:
Along with the question of amend.
ment of the Constitution, various other
suggestions have been put for-
ward not only ihere but in other pla-
ces glso. All those suggestions are
being considered, A final decision has
not been taken,
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DR. V. A SEYID MUHAMMAD:
The matter ig being considered and ne

specific date can be given at this
stage.

SHRI B. V. NAIK: The very first
senfence of the Lawyers’ Cnonvention
reads like this: “This Convention of
lawyers of Bihar records its deep sense

of appreciation of the programme of
legsl aid to the weaker sections of
society, ete, etc.” May I know whe.
ther there ig 2 programme meaning
that there is a financial commitment
in regard to the programme of Jegal
ald? If so, how much of maney has
been provided in the current year's
budget or at the time when this Con.
ference was held? And if no money
has been provided for this, whether
this resolution itself is again a jhhut?

DR. V. A, SEYID MUHAMMAD:
We have not adopted any programme.
Basing on the report of Jusfice Krishna
Alyer, we are examining the whole
thing and if found necessary, a
bil]l will be introduced.
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DR. V., A. SEYID MUHAMMAD:
The question under consideration is
not only in regard to g particular
court but in regard to Munsif’'s Court,
District Court, High Court and Sup-
reme Court. The entire thing is being
considered ang if necessary, action will
be taken at the appropriate time.

SHRI PRIYA RANJAN DAS
MUNSI; whether the concept of legal
aid has been formed; it so, what action
has been taken in this regard in vae
rious States? Whether the conferen.
ceg held in various States have been
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fnanced partly hy the Ceniral Gova
ertment and partly by the State Gov.
evament? If 50, who i8 gaing to be
bold responsible for keeping the ac-
counts?

PR, V. A SEYID MUHAMMAD:
Various States have promulgated their
own schemes. Jf the hon. Member
wants all the details, I can lay them
on the Table, Now the question is,
to what exfent the State Governments
ghould help and to what extent the
Central Government should help.
Roughly Rs, 70 croreg will be involved
in this. So, these matters are being
conskiered now.

SHRI PRIYA TRANJAN DAS
MUNSI: He did not reply to my speci.
fic question.

MR, SPEAKER: He says that he wull
lay the Statement on the Table,

Question Nos, 553 and 563 can be club-
bed together,

Revision of Drug Prices by Drug
Manufacturers
+

*538. SHRI SHIV KUMAR SHA-
STRI:
SHRI C. JANARDHANAN:

Will the Mimster of CHEMICALS
AND FERTILIZERS be Dpleaseq to
state:

(a) whether Government has allow-
ed the pharmaceutical units to revise
the drug prices upwards; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P MAJHI):
(a) and (b), A statement 1s lpid on
the Table of the House.

Statement

(a) and (b). There is a compre-
hensive Drug (Prices Control) Order,
1970 which provides for a mechanism
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for revislon in price consequent to
escalation in material cost and other
factors, The Glovernment have allow-
ed price increases t{o the drug umits
in accordance wih the privision of
the said ordsr, after necessary scru-
tiny/examination by the BICP.

Excise duties on patent or proprie-
tory medicines and medicinal prepara-
tions containing alccho), narcotic drugs
and narcotics have been increased by
the Central Government with effect
from the 16th. day of March, 1476. The
retail prices approved under DPCO
inter-alia include the element of
excise duty and as the processing of
applications for price revision was
likely to take some time, Government
has allowed “he manufacturers to-
revige the retail prices of medicines
and medicinal prepsrations to the
extent of element of excise duty levied
from said date as determined by the
concerned Excise Authorities. The
new price will be applicable on
batches cleared through the Excise
Authorities from the 16th of Merch,
1976. The manufacturers are reguired
to furnish revised price lists incor-
porating the relavant batch numbers
to which the revised price is appli-
cable.

Permission to increase Retail Prices
of Medicines

*563 SHRI N X SANGHI: Wil
the Mimsier of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have per-
mitted the pharmaceutical companies
to increase the retail price of medi-
cines to the extent of additional ex-
cise duty levied;

(b) if so, whether adequate precau-
tion has been taken by Government
to ensure that this direction of Gov-
ernment is not musused for batches
of medicines which were produced
during 1975-78; and

(c) if so, the precautionary mes«
sureg taken and what would be tbe





